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MR. CHAIRMAN: We are now tak-
ing up Private Members’ Business

(Interruptions)

SHRI NATHU RAM MIRDHA
{Nagpur): Can the small farmers,
those who are also viable farmers—
small, medium or landless people—
also join the farmers' service soCieties
and get loans from the rural banks?
What is the position?

MR. CHAIRMAN: 1t is already 3.30
pam. The hon. Member can leave the
matter here and put his question on
Monday. (Interruptions),

We are now taking up the Private
Members® Business. (Interruptions).
We will now take it up. Mr. Krishna
Chandra Pandey.

15.32 hrs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

SxTY-FOURTH REPORT

M PW wx W (FAHER)
wafa wgem, & s=w @ g
“f& ag e drawrd gl F
fadast aar gt gidy afafs %
648 wfadea ¥, 91 12 7€, 1976
) qar ¥ w=q fear q@n ar, aga
t .”

MR, CHAIRMAN: The question is:

*“Tha} this House do agree with the
Sixty-fourth Report of the Commit-
tee on Private Members' Bills and
Resolutions presented to the House
on the 12th May, 1976.”

The motion was adopted

1348 hre,

AESOLUTION re; RESTORATION
FREEDOM PROVIDED UNDER THE
CONSTITUTION—-Contd.

MR, CHAIRMAN: We now have
the Resolution by Mr. AK. Gopalan.
It has been moved; and the speech
also concluded. But we gtill bave 1
hr. 58 minutes. Now, are you moving
your amendment, Mr, B, V. Naik?

SHRI B. V. NAIK (Kanars): Yes,
Sir,

That in the Resolution,—
add at the end—

“within a period of six months
of holding an opinion poll in the
country on ihe issue of emergen-
ey.” (1)

MR. CHAIRMAN: Mr, Daga, eare
you moving your amendmeni?

SHRI M. C. DAGA (Pali): Yes, Sir.
1 am also moving it.

That in the resolution,—
add at the end—

“but these steps should be taken
gradually and with caution in such a
manner that the good sense of dis-
cipline, restraint, responsibility and
self-confidence generaied after the
Emergency in the country may con-
tinue and may not subside” (2)

I also suggest thai those who have
moved thg amendments, should be al-
lowed to speak firs}.

MR. CHAIRMAN: You will get a
chance to speak. Now Mr, Dinen
Bbhattacharyya.

SHRI DINEN BHATTACHARYYA
(Serampore): It is most unfortunate
that our party leader, Comrade A, K.
Gopalan could not speak on the Reso-
lution which he had moved on 30th
April. He was very much eager to
express hig opinion on the present
siluation and for that purpose, he
wanted fo take thig opporunity. But
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because of his ill-health, he had to
Jeave Delhi and could nct be present
to-day. On his behif, I convey the
feelings which he had expressed to
me the other day. He was very much
painegd to see the situation which is de-
teriorating daily as far as the politi-
cal and economic matters are concern-
ed. He wanfed to deal with the
various aspects, although in a very
limited manner, i.e., within the juris.
diction or purview of the Resolution
that has been moved by him. The
Resolution which has been moved by
Mr. Gopalan is very simple, Both in-
side and outside this House, the mem-
bers of the ruling party as wlso cthers,
have stated that for the development
and economic progress of our couniry,
people’s participation and involvement
are necessary, For that a situation has
to be created, an aimosphere hag to
be created so that the people i1 u free
country, in a free sociely may ex-
press their opinions and views in res-
pect of the policies that might te
adopted by the Government from t me
to time, as well as the grievances of
the people. But whai do we see?
We see that the personal hberty of
the cilizens of our couniry at per-
petua] stake in the name of emergency,
which was imposed ten months back,
in the month of June 1975 Since then
Government' could not bring a single
case to show that the emergency was
necessary. Before that, in 1971, for
exiernal reasons emergency was ime
posed. Again it was said in June 1975
thai for internal reasons, because there
wase a conspiracy to topple the legelly
elected Govdrnment, emergency was
necessary. But from the Situation tbat
developed afterwards, if 18 now esta-
blished that the Government has no
case to prove the allegations that were
brought against the opposition leaders,
or some elements who under varicus
pretexts, it was said, wanied to creste
a situation which would help them to
replace the Government even by vio-
lent means. That has not been proved
at all. These are all mere motivated
allegations. Had the Government ary
facts to establish or substantiate these
allegations, they could have very well
brought them in the House, or In a
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court of law, against those persons
aguinst whom they had allegations.
But that has not been done, and that
will never be done. On the other hend,
ihe attitude of the Governmen: now
seem to be that they wil] continue the
emergency in perpetuity. Nobhody
knows when if will be lifted.

In the mean time, faking advaniage
of the emergency, the Government or
the ruling party have snaiched away
all the rights that are enshrined m
articles 14, 19, 21 and 22 of the Con-
stitution. Even though ours is not
a socialist Constitution still whalever
little right or lhberty has been given
by it has been taken away by the
Government under the pretext of fhe
emergency. Further, they are using
these powers in a most permcijus
manner. Even for the sfeps to be
taken in respect of famuly planning,
people are arrested under MISA. In-
cidents after ncidents took place m
Delhj and these were hla‘ant mstances
of autocratic nature of the ruling party,
Forcible sterlisation had been adopted.
There is no remedy in these malters.
A recent judgment of the Supreme
Court, has given blank powers to the
executive to delain anybody for any
reason or without any reason for any
time they want under any prelext.
So, fhe doors of the court are now
closed to any individual who wantg to
seek justice and protection at the hands
of the judiciary. Taking advantage,
of this, Government 1s taking any!
measure they like in respect of any-
thing as may be sumitable to them.

The persons who are wmint.ng money
from big indusiries and trade are
now standing in a queue to praise the
Prime Minister as well ag her party.
The Government 1s also asserting that
the situation has completely changed,
that discipline has come back and so
on. It that is so, why con‘inue the
emergency? The Prime Mirister her.
self has been saying on many cccasions
that we are now out of chaos, that
we are now out of danger, that only
the discipline that has been restored
must be maintained. Nct only the
Prime Minister, even the businessmen
and industrial magnaies are saying it,
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[Shri Dinen Bhattacharyyal

Here in Dethi, only u few days back,
Mr. B. M. Birla, who is the Chairman
of the Commitiee for the Jubilee Cele-
brations of the FICCI which will take
place next year, has, on bealf of the
business community and the industria.
lists, sent invitations to the foreign
business magnates to come over to
India and see with their own eves
bow the s:fuaion is favourable for in-
vesiment in our country

MR, CHAIRMAN; Perhaps the
foreign inviteeg are those with whum
we have got collaboration,

SHR! DINEN BHATTACHARYYA:
1 do not think so.

Only a few days back i* appeared in
the newspapers that they have sent in-
viiations, and the Governmen® has
consented that this scrt of invitation
should be sent, and that the for:zigne:s
also have agreed to come.

If it is so, if everything i1s now m
order, it there is no chaos in the
country. why are you continuing these
emergency powers and snatching away
the fundamental right; and the civil
liberty under the pretext of the emer-
gency? Whey there 1s no freedom cf
Press?

In this Resolution, it has been men-
tioned that if you really mean {hat our
country should prosper, we Should
achieve economic develupment, {hen
the participation of the penple in the
economic programme is necessary as
wel} as their involvemoent. How can
there be any involvement of the people
who are ruled by the draconian laws
like MISA and other pernicious laws
for which they have no protec-
tion even in a Court of Law?
This question must be answered. The
siluation now is such that the emer-
gency powers that are being exercised
are nof necessary and so the emergen.
cy must be withdrawn. All those per-
sons who have been detalned for a
long time, without trial should ke
released, and the rights which have
been curtailed in the cuase of the
workers, political parties and other
democratic, organisations should be

restored. It Is mest regratisble that
workers pessants and otber demo-
cratic masses have no right to hald any
meeting, even the meetings in {he halls
are noi permitted, Only the Ruling
Party and thelr allies camr hold meet.
ings. All those who do not see eye
to eye with the Ruling Party have no
righ to hold any meeting—this right
should be restored to them, People's
voice is gagged and they caonof cri-
ticise the policies of the Government
in any respect. If they do so, they
will not be aliowed to hold any meet-
ing.

The Government is talking so much
about the 20-point economic program-
me. We have no quarvel with the
Government gbout it although we du
not have any illusion that. The basic
pruoblems of the countiry cannot be
solved even if the 20-point econamic
programme is fulfilled 100 per cent,
Still we can say that as far as land
reforms and the removal of poverty
of the rural populatinn is concerned,
as far ag the rural indebtedness is
concerned, as far as distribution of
land to the poor and landless peasants
are concerned, we are 1000 per cent
in support of them, hut what about
hundreds of our party and mass orga
nistalion workers who are working fo
the cause of the rural people? Now they
are under arrest. You are not allow-
ing ordinary people to take part or
play their role in the economic matters
So, 1 say that your 20.point economic
programme and its achievements are
nothing but a hoax. Up till now, what
is your performance? What is the re-
sult of land reforms for which several
Chief Ministers were called here, and
who gave different views of state-
ments? Ultimately, the Prime Mini.
sfer had to say that the land-reform
programme had not been taken up
seriously by the State Governments in
almost all the Slates.

Not only this is the case with land
reforms, but it is also the case with
production in varfous industries. The
whole country iz in the grip of an
economic crisis. There js recession.
There {s no demand of cloth in our
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internal market. So, there is stock.
piling in the cotton mills. The Gov-
<ernment is giving concession after con-
cesslon to big industrialists just as in
the case of jute magnates. Total ex-
port duty has been withdrawn on jute
exports and total excise duty has been
withdrawn on jute products and cash
subsidy for export has been given.
Still, the jute companies are making
ihe plea ihat more concessions should
be given to them. They are now resor.
ting to reducing the production to the
maximum extent. This clan of peonle
is in support of the 20.point programme
and the emergency. Otherwise, it
you go round the country in cognito,
you will ind to what extent the people
are dissatisfled.

You will remember, in this House, we
debated on the question of demands of
the Joco running slaff. They were
called here some days back. Oniy
six of them were coming, some from
Assam, some from West Bengal ani
some from the south. Affer they
reached here, they were arrested
under MISA. The reasons have not
been given Mr Qureshi wag asked,
what were the reasons, but he said, he
di¢ not know. It wags on his notice
that they came here How will the
workers have any confidence in thar
collective bargaining and negotia‘ions,
bipartite or tripartite?

In the HM.T. eight leaders of the
1ecognised union have been arrestec
under the MISA. The reasons have
not been given. The Government is
nct bound to give reasons. The courts
have given a green signal. Our party
lcaders, two MPs and other MPs of the
o'her npposition parties are rotting in
jail. A new tactic has been adopted.
You will be horrified to know. 1
I:raw, the Congress Members also will
he ashamed to know that this herious
method is being adopted everywhere,
‘The persons are arrested by the police
and they are taken to the thanru and
they are bealen to death even. This
bhos taken place cnly a few days back
in Ranigani in West Bengal. We have
fu; the information that one worker
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has been beaten to death in the
ptlice lock up in the same area.

In this way. you cannot expe~t any
fuccess of your 20-point programme
8o, 1 say, you musi withdraw® the
Emergency; you must release the dete-
nus and you must see that the civil
literty is restored to the fullest extent,
that the democratic righis are re-tor-
ed and freedom of Press guaranteed so
that the people may participate in the
eronomic  and democratic programma
in 3 democratic manner.

Thig is my submission

oft dte wWTXo Haw (wpT™) :
are gwfa o, s go Fo
M9 FWT AT TEATH qAA ¥ qWA
faare & ot T mav @ Tmar A SR
fadra svr g1 w7 a7 Tw wETE
¥ ooy € § g & Af A R
™ ¥ sy e fow gww & g
T feafa & smor 2w & A
n$ ¢ ax ¥ aoa feft 7 famft o0
I g v &) 3= ¥ sdraw Wy
fox ozn & sy =9t ¥ fad <y
gy ¥ wwe fym afwa
#, far gz Y, G wafafas
Tt R wkg sgIAT AT ¥ Hix I
yer & o for &t wafea
gafafers frad Qv H af
qqr oY d TR ¥ g ¥
wefafas #8 & éfgar & s w2
fed o &, Y =9 & @awar
Y AR A AT

@h T W wEnw ¥ e af
g Wz oz &fs = & FaT o7 9fa-
aq od wd § ey feafa &
arz § sfgew gor fad o} olv a7
gu v Itw & feor o fasd
fr foprg *1 & W w1 Wiy AR
wET W
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[ WY 2o Www)

twar az ¥ fe wroaerhe feufy
0 gew wr ft W
m® @ Wiz w fafy

ﬂ’ﬂﬂ’
EEY
1%

ararfas R wafafee zur oF avw
& uf oY, 39 ¥ Bf gme s
¢ fog & Fror v A B @ER
frar a1+ ag wdfaleg amr §
fe foq awa oot & &Y of
& g9 ¥ 9@ W ¥ ox Qar
, & 9T ARl dar =
faar nar @ faq & svmew oA
s afww @ T AT TR
Fq FreEEl ¥ & gt g A
g, gat far oy s A off &
I ST ¥ faT N Ao 11X
dftther § AfFa qagd & fea 7 7w
FECR frat gt uwitfes wde
#Y qfF # 59T 797 AT AT A
g1 wf1o74 gt dm g WA &Y
ggara gi, wa aafres ok wderfres
FHAY %IF a7 T I F I
fad od &, a7 97 & o F geawh
FHATY 7 F 3979 F7 ATy dar
1 ¥ 97 AT N gfrafeet v om
e 7 @ @@, s oegd
& 9T Wrg, wam wy ¥, e &
flg & sv & wewAr wwar 9r
arr mfex & qa RO A2 #
25 97 1975 F1 Hifew & 7§, &
¢ ¥ gt At gw A A &
Wi ¥ ¥ arfei ¥, v gfaw
& wefial ¥ Ty 9@ 1 wEwRE
fear wr f& wrg A TATEE W1
afed witdw & oF wawEar v
ey wufod, 3w guy TR
* g W oy @ T a1 ey
W ¥ fn ot o ww foew wrfigar,
3T WYT wRAFAT *T AT wA

i
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wite for & gTer sroraenT 7 TRy
tw ¥ domr @Y, o dw Wk o
wft fardd ¥ e A for wd
e gy g

ww R # nifeatzd fedequae
¥ an xgfrm wr waw O 8,
ot wrwwenwd § v wrpelt e
¥ I o1 g foar oy g § 7
Wy 3 % a¥ o o) wod ww Wy
W w o A oWy § R
v amwrer w7 § SR e
F S aw, dw, Tumw, at ik g
gt 4R q O § 9 *
faers anfioe @ fae & wegw
W A § ITE svany & wer
A wr ww ¥ wm F wha W
sEeqT Y gwer ot | A ad wre
¥ fad, a8 Nex & fad ¥ *r
& wrEeaTaT &1 AT W ATER ¥
fad za? gfame R § wR #=8%
% Ay ¥ fod gad a1
g wafd oo s feafa o
wmm & wf, siife faega Fdwfre
g1 gaafaaa & faar gw g fs
w7 W & sefe @aw qar @
arid A JwHr sgaeqr faen Faen
T &1 gaw &, a1 Iq 9wy TE-
ofx w0 qu @duife wfewc g fs
ag AT feafa & S w0
E T FiReguT Fyafes @
woi afawra & qaifes @ moemaT
feqia 2t For v 7€ W 7w Srwor
&Y g, wa 7q Squr Y 4, /T WPy
§ @t wiafs qrat w7 &
waia A% ¢ fad #F | oo vy} §
fr qrgmr st A wwrd ! o,
ATF FTEH TaiAE B e § Afgg
g1 (wwwer) wreafX AT
Tt o B ) fermrr wr et g
A WIS Tt A4 1 w7 wdS § e
ariufirs fige & oy srwvrs wff fe
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et fewmr o | are e O
¥, favwe ey i ¥fad fie wwit o
o war g | A dee e
&, o St 3 dx §, S Forer o ondY
oY A% W T geAg wAr R} E
et ¥y yyerd se For me R € @
T BT ARG | e 2T
ff ar § A 37 WA F AT @E A
i fis oo a2t vy g g W
F@E? wa W foiyg wew o
stfawarar vy st 3w
afed, ot Fam ot &Y o @Y Y,
o & A, wgt o faenves oand o
org & gady g Wd ¥ ol ¥ R
ot xa<A frar mar | ag gavw @ fear
w7 9 f e At aATew Y A
@

18 hrs.

e g @ ¥ fr shremw §
g 7 agt ¥ wopfear fomd dw &
qTATZ FITAT, ¥ AT T syagre Fwar
mr? s gt o garARTe fegfa
AT g1 W gEY, AT agi WY raAAe
wrsiar gt A1 o avg %) fogfa agt dar
TR | (wAweR ) agt g o
Wwarag R frr gy fem sy
ugt Foreitardy & arq gy Y, 39 A<
yagi W oy T oft ) W@
qifa e SefEgwma Tl Y wEiaR
worrad St #gd § B ami o wed
wrdt 42 &, Nt Y JewEt ¥ d
sl ) dqomifsaw &
it g€  wmed gy a e v
aff sy | w feah fy s iR
wedt AT agi FL AR § 1 (wmEwR)
e TEAT wEArd ¥ o § 1 ey
T aY qrad IR € IER W g
o ¥ 1 wreTwarfr gz faar s
Y W7 AT WTAT §, JAY W g AW
w gt § | g dy g § fe e o
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ararfy gt &

sy warrearat wy Aad  foaar
T I T 97, I APy gy Wit
mivea v ¥ v wga & e fdwm
woir df Mg dr N T @
grecaT T g1 WM F
IeqTe 4% 4t §, X wogrdar w2 far
mar g, s wn deraxfamr mar ¢
qr @Y AvrT s Ay At @,
sl s ozmfesas 7T § 1 Fam2
HrFard F wvr @ @R ¥ fr Aty
R T frady € 1 AW A uq T
ferearer & rar & o S Swerewr & Fagron
3 59 ar7 Y weng T8 A v AT
o=y ¥ qrdrg AT Tfgd

I EHATA FT QAT 9T, T
wrredfy w1 qraraR ar q@ ot are
T ¥ fgars &, wror S for oY §
ag e mr ¥ faws & 1 ww
gearar gefr oy, qv WY faars ¥, ww
grarr i T g qa vy ferwm 1 ¥@
W F WITEY GRETA HT AT HEAT
faqausmra 21wy g7 enfesst ¥ e
¥ fasreor &< 73 & orgh ax 0F WA AT
iy st ey qnfem
JURMT | WIAHT TG FEY AL TG
TR

ya @ T ad f5 sEeea
feqq ) arqm F foqar w1 & qoat
g fr w1 arvw ¥ foorr o 7 g
wrver & Forar syrar O sira v Y wesd,
FOFTCETAl ¥ augd 7Y 78 f5 gEa
FU, TEH[ T 77 (6 BU WG 9907
Ty FTOO y o aves € froow fewfy
%Y Ay fargr od ) ( erastw ) 9 2
F gATEe oo ald AT Qe /Y IW
qaa $& a¢ frar fvar ot qwar 1
TR wrel Sft 7€ aeg. W A wY
™ W gaer A & fag da §
witfs & wrfee) *fawre §, 3 ara &
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[ o ote mite wer )

o wrfaer §, ¥ wzd § o ¥ % ywr-
atfas s gR w1

ot TraTaAre wred ¥ gang 97 o
e fear ar qemw § o fer & il
ngrET ¥ qF walis weur fw gy wrd
re wrewa & g vt Of vy
St o gg M Aen wg arvwgd W
I geeT &I | AT ang o
IR A WY APrEg w7 v} Py qw?
& vire R odt mra & i oot weeg gaey
geer v it ¥fwa og vz fr an
{wr F oWt wreAt 797 fmgTe go #
Ste Azt 31 wrad gyt v gw AT
7] NAAARAFH FLAX IR a8
WAt 9 | WY W7 geAT agy fwar
@AY e aEw aff AT,
fafirez< & wiver a¢ Fary o ¥ w0
wa fawr ower Wk afeargr v am
w1 wF arg o weS T wg? §
W S ari w37 &1 wfrFe A
we e gat § agremerag
W TG AEEATT € 1§96 ML
7% et a5 smm @l afmd
sy 17 93 a<g ¥ aq @y fifwd

w & vz fr fasre & sy &
ST W% F3Ar § A 38 ward) feg
arfog wv §Y wg 1 & wgav wear 3
fasrg am agraNIsa Q@we 1
SET A AN AE) N\ A w7 ¥
& geia A fears w1 oy a% wA
& wfw fgaer w1 s A AN F 772
&1 Fgwr wwg w1 ww A w1 e
WY T QO3 798 w19 Y §
wre ¥ & forewa st agaasar any
wrg fotea A &G @ gw wme
e Y § 1 wrwt e & fag
Fw et i A R A § A
T Y & e A H & R

Wl B ved wre iR xoer e
s k) eearaely Fraqumie®s
T & & o e 5 wo v A F
R areR are gt §

ot qw wa wrte (qeft) ;oo
gxeq wgwr § 30 ¥Mrew e
qz dmfomry Frxqaeg }:

“but these steps should be taken
gradually and with caution in such
a manner that the good sense of
discipline, regiraint, responsibility
and self-confldence generated after

the Emergency in the country may
eontinue and may not subside.”

26 37 w1 =frafr §faxr aidt oix
ezl oy ¥ wiwor w3t g €18 el
wfge a1 IR wrw ww vy
a1 i &4 grF ¥ ary g 37 waor s
@ g Fedy ot warda & Pavare v
ey qeare ar orft wwifesw 352
wa H A Agd A P asd g
siRa A1 @ & IAAT 91 AT
IAEFT T AT X & &
qraFT wgarn W ui faa g1 wo oY
T FY aar a6 § 1 A3 gfgy aig)
awf ey fiq § waax A
Y Wed 9T ¥ IO 74T W A7 IER
Iq¥rIaizar ag § wra & grad <aar
wrgar g 1 g 2fag g ol 3R
Ll

“Question: Do you think that the

opposition was out to destroy the
country?

Answer: Durning the raillway sirike,
the leader of the strike openly said:
‘Well, if the steel milis close for so
long, if Railways stop for ten days, or
something else stops so long, the Gov-
ernment will be paralysed and we
shal] he gble to create a new situation.”

& ars aft war wigw, &few Aw
# g% Q& wrwry dor ¥ ok Wi ww
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mrfeen awddz o oregs srvens
w13 FTAT WA § 1 X war pra™H
LR S
“There was stone-throwing, there
was arson, beating up people and an
atmosphere of indiscipline. I think
the most dangerous thing for any
country is to spread what the British
call alarm and despondency... 1
think that is the greatest danger to
any country, specially to a country
of India's size and diversity and the
enormous problems we face.”
wrw 2 & 114 fafaas =7 gam
qar &1 9T, wAdt w7 3R #3 wa,
wMW FT IWET 4T TYT, FIET IR
Qe gt war, fegndf sddx A oad
oR e & WY AgATRA WY 4T | W09
ot mywreA & ;A aA w3 A9 )
afeq st aw gaformg ackr met 2
¥ ote qAmd & fw grrr sw g €
AqT | AAANZT YW ;AT A(@ 9T
26 wrg syar &4 &Y var, gzt 0F 9HA
wE AN @y, aframe 9a adl
QY A7 ¢ FAT wAT qrgd w qard
o fer A qed @, A% favad
groaar 971 wad 5y s 20-gAr
wdwn ¥ g9 A gar, A AN w4y
FA N TAA A —

“The House is of the opinion that
in order to make it possible for the
people to be involved in the demo-
cratic process..”

urx it fegea & ard wisad <=
oft §, feligee daa ox argae s34
af gk 4, Twaf v ¥ sfiq@
e 4§ warfs s

g Wt ¥ fagre & gaar Fsar,
o B R g § feqy aar, it
i ey gemr man Afer A Ay
gra it e ofr §, INBM e A vy
ot §, wowe wet o awa & W
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g, AT g dar §, =y woAdy @i

ot we¥ § wrlr qe o feewwa @t

g

Laqed Rfedy & fpgeam
o e & Are-vre we § fw 204
wiwn siFg T AE ¥ 58 ¥
FA4T F AR wTE 1 e FTWAT
¥ gaey faar qar §, wrowy  aEw
gy Ay e, 20-gAT SEWH
Y FAE F ArAT o AT AT W
i, el o) Fd

Y qaiaATT ook : (9AT) AH
@ Tar war § 1

sh Am Q& W wrd or AE
g1 a1 37% wrf 7% wrf dfeaolt
20-9 FHiFT ¥ art fefigsr dax
g et ¥ ar§ A=y v faar oy
W Y, AR Aaw T HRE &

12

A AFA T AT §, IRA A
i @ A€ § 0 A Wl qrfaried
RS wow g, wwsal i famre
aard ww WY € dwrad 9w o §,
wfafess ¢ &1 ey ar 2,
I FH AW E L 20-g3T F1d %7
Faw aft Nrafrr ol qaram
Fad ga

BrdMgrgg wardfe ¥ o
F WAWEA W WYY, W EAw oWy
qAT Y, WAL A FAW @ G4 AV I
A B AT § AR G HT G
waw 3317 wifgg arfr Iwoeafa
was | Afer wmego TEl W
wfedl & i esmed &
i & Iz A gan, A roday W
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@ g far ) & ¥ ag woff ey
f& oo oy ot ey oy o
QT e g ¥ AT wigg v
aft g wfige s & oY sorer foar
t mew wrardy

Trd ¥ arw qw ¥ iy A X
YAWET SR gWT &1 TeRTe
FTEH WV AIT@E AR
frddft e sedwwd @1 w
aT weew ag W & fv A o
fopx oy araraar dar < feqr ok, forg
# Wt ®Y mist & o W sfa-
gw fasgr @

wgt a% 3% o7 awry §, a9 vEARi
7 gt Wiz wfewar o ) §, wATCHw
g BT ) &1 goam #fad
ag g5 & v g Ay mfei s ew
¥ 3o A faw g fog Sarsa
o cagaar arai s EfEd gad
# mfemt & &% | & =¥ foml @
Fg wreat g e Aamt 71 & arfa-
qi ¥ FT AT T A ART T )
ag WRT TS & 1 qW A WA d
st g fr g dmas =1 § A%
1w ¥ fawre & fag o= =1 ggaw
Tifgw )

# wuar qREHT @y ErE-a9R
seaw frar &1 &9 Y ENFT FAT
wfgg |« ¥ 3 @ wafg § 91 wq-
wraader frard, Sravfa g swy
woae At qelt wfgg 1w wg
¥ {5 wrg AW 41 WIe QHo THo
qT ¥ #7 €1 gey fam od & ag i
frawar §1 oW dy, wiw
(s) wredro qro wrke srfe Trorifers
oot qeebdn wft g wa e
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wwed ¥fagveen §, s d o
ot g1 o, fer it o e
wrign ¥ & fag grfrerer few o7
™ & I 7% &7 qavar mar o

T Wt aur § ok ag e
wrd g Fafvw sarag) « fwtewr
< Fewama & @na g vz grqaT
fs @@, wad ot gt it oW
axt dfasragar &1 Rw ¥ o Wy
WIET AT qFT &, IT W HEW @A

arfge

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): Mr. Gopalan's
Resolution hag provided the much
needed opportunity to* review the
situation, I am sorry he is not here
to place his viewpoints. As far as I
have becn able to understand, the
whole situation continues to be sur-
charged with fear, apprehension and
suspense completely immobilising the
people. This Resolution urges upon
the Government to defrceze the situa-
tion and create such conditions that
people may take part enthusiastically
in the developmenial processes and
developmental activities.

The declaration of emergency in
June last, followed by the arrest of
some of the important Members ol
Parliament, imposition of curbs on the
press, on account of itg suddenness and
ruthless finesse, administered a shock
to the people and the normal activities
have gone into a low key. Despite the
whipped up people’s interest and co-
operation in the implementation of the
20-point programme, people are still on
the ring side, whatever may be conten-
tion of the ruling party. The majority
of the people and also the intelligencia,
a large part of them, are politically
indifferent and passive as they want fo
save their skin and they are keeping
quiet.

I heard the speeches made by my
friend Shel B, R, Shukla and Shri M. C.



245 Restoration of

Daga justifying the imposition of the
emergency, I do not want to
enfer a caveat. Whatever justification
there might have been, there can be
none now to keep the political leaders
in jail. Can you seriously contend
that Shri Morarji Desal or some of our
fxoportant public leaders were really
obstructing the onward march of our
couniry to progress? If at all they
could be blamed for anything, that
would be for showing unhappiness,
dis.satisfaction and restiveness at the
slow pace of progress,

The other day Shri Om Mehta, in an
interview in Maxico to a newspaper
known as “Excelsior” admitted that a
large number of persons had been
taken as political prisoners after the
declaration of emergency in June last.
But he said, that most of them had now
been released; only those believing in
terrorist methodg were stil] under de-
tention. I want to submit to this
House, can you seriously say that
Shri Morarii Desai believes in violence
for that matter Shri Shyamnandan
Mishra or Shri Piloo Mody or many
of our colleagues in Parliament and
many of our friends who are in jail
I am not pleading for those people or
parties who believe in violence, But
I am pleading for those persons who
helieve in non-violence. They do not
believe in violence. Can it %e con.
fended that if they are released. they
will immediately organise such groups
or violent activities ag would thwari
the working of the Government or
subver{ it? Can you put forward that
plea? Yes. they have been blamed for
organising demonstrations. Their pre-
sence might have been an encourage-
ment to the people who were dissatis.
fled with the policies and progress, to
organise demonstrations and to hold
public meetings. Those conditions do
not exist now even on Government
showing. They themselves say that
things have improved and the counfry
is progressing fas!. Lot of gains have
been made and I do not think that if
they are released from jail they will
immediately start puflfing rcad blocks
in the Way,
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My hon. friend Mr. Daga said that
the Government believed in demo-
cracy and still believes in democracy.
But in a democracy they should rea-
lise that there ig room for debate and
dialogue.

I concede that in a democracy the
decision of the majority has to be ac-
cepted and it has to be implemented.
Their decision should be binding on
the minority, But, there can always
be room for difference of opinion, in
regard to the methods and manner of
implementation.

My friend Mr. Dinen Bhattacharyya
asked ,if the officers make mustakes
then who will point out those mistakes
to them, T agree with him. Mr.
Dinen Bhattacharyya brought to the
notice of the House how your family
planning programme is being imple-
mented. Even the Government lea-
ders have to express their resentment
at the way the family planning prog-
ramme is being implemented.

Therefore, I «ay, even those peuple
who are charged with implementztion
of the programme couli make mis~
takes, They can also be guilty of the
errors of commission and omission.
And who will bring these to the notice
of the Government?

So, the opposition has always got a
role to play. If the opposition is
pointing out such things, they are not
obstructing the working of the Gov-
ernment, nor the implementation of
your programmes.

In fact, as my friend, Shrfi Bhatta-
charyya tolg you, we are not opposed
to the 20-point Economiz Programme.
But certainly, we will be able to tell
you where the mistakes are in the
matter of implementation itself. But,
unfortunately, the Government has
created an atmcsphere of “conformism”
with all the implications and concomi-
tants. In such a situation, there is a
great scope for bureaucratic bungling
with possible consequence of suffer-
ings to the people. Who will bring
this thing to your moflce?
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The style of adminisireilon is
changing; and It 1s becoming more and
more personalised. The ruling party
and its allies alone are permitted to
hold meetings and propagate their
views. The press is under curb and
Press people are so frightened that it is
not even possible for them to offer their
reasonable and constructive comments
on a national issue like the proposal
to amend the Constitution. Worse

<cannot organise any meetings to edu-
connot organise any meetings to edu-
cate people on issues of great moment
to the country. The Supreme Court
has given its decision whereby was
malafide arrests cannot be challenged
Anq this is a licence to police officers to
undulge in highhandedness. They
can do anything andg the people con
be arrested under MISA Nothing
can be done by us. We cannot even
bring that to the notice. The people
are working under @ grea: handicap
because their civil ang political rights
have been curbed. If we cannot place
the other side of the picture, the re-
sult would be that the whole demo-
cratic value will suffer. Why are
you having ghis press curb? If there
is press curb, you cannot allow free
expression of opinion or specch. It is
generally said that once there is press
curb, free expression of opinion is not
alloweq as such because of the fear of
the truth being told.

MR. CHAIRMAN: Kindly conchude
now.

SHRI SATYANDRA NARAYAN
SINHA: Sir, I am speaking on behalf
of four parties. 1 must also have my
views. So, I must have five mole
minutes,

MR. CHAIRMAN: Al right. You
carry on,

SHR] SATYENDRA NARAYAN
SINHA: 1 was saying that the op-
position parties were not being
alloweg any chatice to hold meetings;
you are not alfowing fIree expres.
sion of opinion. You are sfraid of
-having afree press becsuse it is held

18

that by allowing freedom of express-
::;!dmthegzm the truth will be

18.29 hrs

[SHRI BHAGWAY JHJ AZAD fn the Chair]

A free press means that it should be
in a position to place tie fects hefore
the people.

In Tamil Nadu, the State Govern-
ment is permitting rieetings to he
beld by the opposition only on condi-
tions that they do not criticise the
emergency; they do not spwak against
the national leadership. Even on
these conditions, the other State
Governmentg are nat going to zilow
the meetings to be helgd by the Op-
position Party. We are not opposed
to any kind of curb on press or any
reasonable restriction nor go we wunt
licence to them. I should nuot be un-
derstood to be opposed to any kind
of restriction. We want reasonnble
restrictions, but not a total gag as it
is today. Let me tell you that if
censorship is allowej to acquire some
kind of character of permanence, it
will tend to degenerate ang instead
of becoming a micang of defending
the soclety, it will become a weapon
in the hands of authority for authori-
tarian rule, for arbitrary rulz. My
submission 8 that tha conditicns of
the country are such that they do not
justify the comtinuaace of the press
curb or prohibition against holding
public meetings by the Opposition
parties.

Sir, we are told that the Govern-
ment have removed the press censor-
ship. Certain instances hav? come to
our knowledge—for example in Kerala
~where gur Working Conrniftee
passeq a Resolution dissolving the
Kerala unit and thig news wag given
to the newspapers gnd the ‘Matra-
bhumi’ heq actually composed this
news and wag going to the press
when the Censoy sent the instructions
that it had to be cut out. It wras done
because Mr. Shankar Narain held a
meeting on the next day that our
Unit hed merged with ruling Cong-
ress. In grder to provide legitimacy
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to that move in the public eve, you
. utiliseq thiy censorship. Therefore,,
‘my submission 18 that it will not be
in youy interest either to continue thig
king of press curb ny taking all our
civil rights and liberties or if you
continue to keep this, ultimately what
will happen is that your ywn party-
men will be afraid of acquainting the
leadership with the truth that may te
unfavourable or unpalatable. Then
the leadership becomeg jnsulated
from the real opinion prevailing in
the country and a sort of vaccuum
surroundg the leadership., which it is
difficult {0 penetrate, Then it will be
difficuly to differentiate that kind of
leadership from totalitarian leadership
anq ultimately you will guffer, Press
censorship will sap the faith of the
people in your credibility, If press
curb ig continued, peovle will cease
to have faith in what you say. This
harmg the ruler more than the ruled.
People will not believe any statement
made by you as it happened in Ger-
many when France and England
declared war and it was announced
on German radio, people did not be-
lieve jt. Thev thought it wa; an-
other Goebbelian stunt because it

came from German radio. Similarly,
if people are not going to have cor-
rect information they could believe
that what is being told is distilled in-
formation. They will cease to have
faith in what you say and some of
your good deeds will go unnoticed
and jt wil] utilimately harm the de-
mocratic policy for which you stand.

Therefore, my submission ig that
those conditions which might have
justified the geclaration of Emergency
then dg not exist now and you must
at least release those people who do
not beileve in violence, who are not
expected to organise viclent groups
to thwart your working and subvert-
ing your Governmen! and who are,
on the other hund, expected to lend
you support,

Sir, even as early as 23rd July,
1975 Mr, Jaya Prakash Naraysn had
written to the Prime Minister saying
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that we do not have any quarre! with
you in regarq o 20-point programme
and if you add only two more items
to it, namely, the reform of electoral
laws and steps to deal with minis-
terial corruption, all our colleagues,
comradeg and friends will not only
accept it but will alsp work for it
they wil] extenq their wholehearted
co-operation and it will become a
national movement and a national
programme, That was the king of
assurance given to the Prime Minis-
tey then, I take this opportunity to
tell you even today that the Opposi-
tion Parties are not ggainst the
twenty-point programme; they are
not interesed in creating any obstacls
in the implementation of the pro-
gramme On the contrmy, you will
receive help from us. We will point
out where the mistakes are jn the
process o0f implementation. The
emergency cannot remain a perma-
nent feature of any country. If you
gincerely believe that you want to
maintain the democratic structure and
at the same time you want to take
the country towards the socialist goal,
you should create the necessary con-
ditions immediately by releasing the
leaders and restoring civil and poli-
tical rights so that the pent-up enerzy
of the people may be released and
thev may enthusiastically participate
in it.

aefe wivew : WY ot g fraer
Ry FT 1 ?

Ty dWwrer § I-EN (W Q@o
qw o Sghewr) : mrey w2y

el wfiew: wwreE o o
B % fad wdi 1w Tm Fag oY,
Wy 10 fae A9

SHRI DINEN BHATTACHARYYA:

14 put questions only on behalf
of Shri Gopalan,

MR, CHAIRMAN: That jg not per-
missible—that T will see at that time,
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ot viw foy wrg (vA%) : ewrafe
i, % v g w1 wer Frdw war
¥ weary € wur wqr § wg ey o
T 1 weara 3 wgy war § Fe “oire-
aarnw Ffwar aqr fagrg wrd # w
A E AR degag wgx § B
Yot 49 wadifer sdarfgar o
™t & fod )" & fAgT SO AT
Elowam 259, 1975 % @ &
fagra w1a A =7 g wwm AW
wrdarigat o $T QY ¥ ww qq ff ?
dar o searg # vy wa1 § B fawre
14 AT Trdqifga v § g @
oY IR agd wrdarfgat & gl Wik
W FT Q@ T 2l R A § wqar
39 1 g2q afcada gar § av 9+ Qar
anifeNgmec@oragaad ?
T FAr & @Y 3°F WA G wrEy
windY w1fed & 91 g 3 gy gad oy
g a@ar fwar g a1 99 9T faare
firqr w1 wwar &) AfFq wwd Sy
Tasra w14 # faeare 2l w3, dqifas
%14 # faema af wd, " 17 ™
HETX FT TEA19 &, I9 & a7 qAY
1 fadrdl w1 Tifg® | warETA
feafa ¥ w12 wiwr o ofcheafe ot
T FT A H FUE AT a7 FT
W § R @ farfa #1 o aw w1
T AT g1 & adW R @y arw
W g, 97 ° qwar foowm § Wk
QAT § IT ¥ 7T R QF T waww 2dy
g5 % wff s oerCwaras g gadr
® A g A IT A AH WY O™
AR A R wlg A § Qarar sd
Qe a1 § o aga famn ot
# Jqar qr  wroaerd feaft & og¥
fe ag worfifaes aifedt & wpardy €
N HTF 9 8, wff e B it
1 & gE § ward WY onw gF qla
¢l A Wl W7 VF TAT FH FT A
a7 7 g TV WAt N & ara aw T
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¥ o wwat wy, wff 99 A T oy war
forar vt %1 ¥ wrr o 1 e
war & arav §, A, @ s, 9
R pdwr g M flr g 3
orraT 1 W W @ W WTAT WMT-
qur g wu fav ot sadie ac dwr §
Hfr 3¢ TFT Baa JAT T 9 AT
a7 fir @8 ot ¥ q3-faeg 9T we wY
7 ¥ Fr-gedr ¥ wlw gy oAy wT dvyr
WA QAT 29 ¥ WA ¥ fad
faa oy a1

7 w7y Wi § w93 wrowE) W
€ ¥ srowmi ¥ wor § qnw
wa7 gra we oy Farw } gy oy
frad & sroam ax of g¢ 1 Wi
a 3 sroad W oy i adi 2w
7 wrw ag & fr Y gmrar At g
gt &, g gaar & & gE it A
WHea G § w®E A &
frdz wom agan g e wrar & &y
AT T FGT AT AT HAQ 7 WA
AT T ®Y g7 ¥ frg Aur A £
AAEI F1 LA EYNT T 7 FT
qqTg FX w71 Hogdi o qarg e,
sTERMAT ®Y AArg frar W @t ey
qarg frar 1 & oo § ag fragw s
wrg g 5 gard waddz &t g1 &
FRATY &1 37 wrqraery feafe #
wE famar & asd g, wwar FaT
ifeq.  (wawm) .. Wl weEr
ofcfeafa amdt =fge wie ¥t g
LT | TET T T HTT ¥ | wow ¥ A0
Ty g1 7 wwd §1 @ & o fadew
wzar wvgan § 2w F Coady f wredf
ot ag T <t At wew gk & Afew ot
Negg e awsrorer agd fe
Te Q1 uadifas @i ToaroT WA
stk fasfrgi 3 s A
wfag gd arasm @ ¢ wedt afk-
fenfirat dor woht Hft) sorerw w0
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ey Wy &1 ST T waww qg &
5 farmerd 3 Ay w0, Frd R
w1 WY WY A FR Q¥ Qe
¥ ? 3w wv ag wrgd § o agh ox
wavafy off 43 gf a7 37 & wraw A%
T ATAT WY IT ¥ AIEE BT S AT
wTT g g & e o aregafir oft woraor
% @ gf &Y 34 % wraq ¥ A6 ATHA
S Famardy qrEt Ay ag aarar v gw
7g [evEl wegafa off & wEwd s
s any §1 61 & faa S & Saqw
wq &1 = & Arg §F /WL #Y TaAT
SHTT WY "X | e g

SRy, ST WY WiwE Iov FL ]G
a1 eedt o wrgarfgnr PR wlem
g gt § Wi awrT } & foadr ww
gt &1 ol T fav7 graT ¥
fral & aogd ¥ M R 7 faer @
yafsr Smara W A w7 fr 48
faor &7t gears ww 7 347 gz o=t B
#r€ A sz fre fare T A 9 WY
oo w41 & fomr)

ay, sfwa, & sy g 9T T
g7 wgAr g, e T W & g
Frdze & oiYT Hag geedi A ag fraew
% e g 1 weaTe ST W4T , A€ WS
€0E A 74 T TAr § | 7 I & 9
€ vt fnwr Y ¢, oW e S e
R ¥ g0d § waT v W ag Am
? oF TqW ATATA FATT e &
REfHT £ FeaTT %) TG A THA AT

aifgg

1 wekf & e & warew w4 )

DR, RANEN SEN (Berasat): I shall
take very little time. I am cons-
trained to say that I am not in a
pogition to support the resolution
moveg by Shri Gopalan for two gim-
ple reasons, One is that in that
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ution there is a blanket demand
f.or the withdrawal of all t;te repreg-
8ilve measures against all political
partieg and individusls. It is a well
known fact that gome parties which
have been banneg should have been
banneq long ago. Anang Marg is not
a political party; but proutist party is
a political party and it 1s & wing of
anand marg enq many Members of
Parliament even do not know it.

Therefore, the demand that those
parties also have to be legalised end
given the freedom t, work as they
like is not, I think, democratic.

Secondly, in the resolution, it is
implieg that the promulgation of
emergency was unwarranied. There
also I do not agree. He speak of the
American consiparcy; here in this
House, we speak of the subversive
activities of the agents of th> United
States and American imperialism
who never tock a king attitude to-
wards India and the Indian pattem
of society, Sir, we also say that
everywhere the role of the American
Imperialists is to subvert the Govern-
mentg and the States that are not
prepared to toe the line of the Ameri-
can Imperialism, So, how can we
say that there wus no conspiracy of
the American Imperialists to subvert
the Indian democracy, whatever the
democracy we have. Where is the
proof that these things are happening?
The same question was put to the
President of Chile, Dr. Salvarior

" Allende. In the U.N.O. the American

Press correspondent maid: “when you
say that there ig a conspiracy against
the Government in Chile, where is
the proof?” But the poor fellow
could not prove it. But he proveq it
with hig own life. Our neighbour,
Bangabhandu Sheikh Muiibur Rehman
wag told by his own people, his own
party that there was a conspiracy, he
dig mot believe it because there was
no proof. But by sacrificing his own
life ang sacrificing the lives of his
whole family, it was proved that there
wag conspiracy against that Govern-
ment by the American Imperialists.
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The latest conspiracy is the threaten-
o3 merch of Maulana Bhashani to
Farakka. So it is difficult for a Gov-
ernment to prove before the country
that there are conspiracies both from
outside and inside

Therefore, this Resolution hag two
major defects. Otherwise nobody
likeg people to be kept in detention.
I am one of those persons, who, in
the British days, were detamed with-
out trial several timeg and in those
days by the Congress regime wulso, I
was arresteq five times and kept in
detention without warrant. I have
no lJove for detention without irial.
But under the situation, under the
worlq situation, when the Imperial-
istg conspiracy is going on, one must
be very cautious and one must not
take the situation with complecency.
But having said this, I have rome
points of agreement with Mr, Bhatta-
charyya and Mr. Sinha in the sense
that the people have to be involved
in whatever good measureg the Gov-
ernment want to introduce in the
~ountry Mr. Bhattacharyya and Mr.
Sinha have said that they have no
opposition to the 20-point economic
programme. It is good. They have
also said that people have to be asso-
ciated. I am quite in agreement with
them, This 4s our feeling. I am
speaking on behalf of our Party that
people are not fully involved in the
programmeg by the Government, bty
the bureaucratic machinery that exists
today in India, There is no denying
this fact If the people could be in-
volved not only in the 20-point eco-
nomic programme but in some other
programmes also, we could be success-
ful there also. We are now seeing
the working clasg undey attack. We
see that the big business people who
refuse to produce more for the coun-
try, who want to produce only for
profit, are not being hauled up But
the members o the working class are
being hauled up. There js no deny-
ing the fact thet in certain States or
rather in most of the States, the
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working class dy not have any right-
o hold meetings. Even the Commu-
nist Party of India which i3 wedded
to this principle ang which has sup-
ported the Government in go far as
certain matters are roncerned, is not
permitted to hold meetings in most
parts of India. In Delhi, our Party
was refused permission to hold the
fiftieth anniversary of the establish-
ment of the Communist Party in
India, The working clasz meetings
are not allowed. In Delhi, the May-
day was observed not at the gateg or
the street corners, but they had to
be observed inside the offlces, Who
is responsible for this? If the working
class ask today why we are not allow-
ed to hold the meetings, what s the
reply to that? The 1st of May was
observeq as a public holiday in West
Bengal. I must say that in spite of
the defects In the West Bengal Gov-
ernment, I congratulate thern because
there is no prohibition yver the meet-
ings or the demonstrations. Even the
demonstrationg held by the CPM are
never obstructed. In gpite of the
other criticisms that may be levelled
against the West Bengal Government,
there is a certain amount of liberty
there. Whv should not the Delhi
Administration or the Governments
of Maharashtra and other States do
it? Even Members of Parlmment like
Shri Ramavatar Shastri have been
arresteq more than snce in Bihar.
Members of our party in Bihar and
in many other places have been ar-
rested. Some of our party members
are sgtill in jail. Many workers who
are agsociated with the AITUC have
been arresteq and kept in jail for
quite a long time, Is this the way
to involve the workers in nation-
building work?

About press censorship, it has been
pointed out by our Group Leader,
Shri Indrajit Gupta, how stupidly and
bureaucratically press censorship 13
imposed, We have g dally news-
paper in Celcutta on which press
censorship s imposed, Our editor
violated it and ultimately it has come
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to a stage where we have been asked
to explain why it was done ang our
people have to say, “We have done
it in the interests of the country and
the people. We are prepared to face
the court of law.” In Delhi, wur
weekly newspaper New Age has been
threateneq more than once that it is
violating press censorship. What is the
violation? If we say-something in
favour of the 20-point economie pro-
gramme, if we say something in
support of the interest of the work-
ing class or the common people, if we
say that the claims made by the gcv-
ernment about distribution of land or
household sites or land reforms lare
are exaggerated press censorship will
come over us! This is not the way
that democracy should function, I
would simply say that while I go not
support this resolution because f the
reasons I have already explained, vet
there are many uvoints in it which
the government should consider. If
this sort of press censorshin and
suppression of the workers and taking
away of the demoeratic rights of the
workers and the commnn people con-
tinue, the country cannot proceeq for-
ward and the princivles for  which
the government stand or profess to
stand cannot succeed. With these
words, I am sorry I cannot support
the resolution moved by Shri Gopalan,

SHRI B. V. NAIK (K~nara): Sir,
Shri Gopalan's resolution, in  the
operative parts, requests two things—
thnt the political varties ghould be
permitted t;, carrv out their legiti-
mate nolitical activitics and the press
censorship especially fimposed after
the proclamation of the emergency
and the recently adopted Press Acts
shouly be repealeq ang the political
prisoners ghould be released In re-
gard to the first question the law
under MISA states ‘“illegitimate poli-
tical activity.” It is a bit of a con-
fusing word. I have my own reserva-
tions ag to what is legitimate and
what iz illegitimate. Is illegitimate
ectivity equal o violence loot, arson,
nurder plus the latest contribution
‘o political activism by Indis, name-
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ly, bandh and gherao, which iz a
sort of collective denial of an indivi-
dual’y right ang freedom %y a group
which arrogates to jtsolf the right to
arrest a person?
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This group which is completely
an illetimate association takes upon
itself the right to do the things
which the Constitution has cast upon
the State machinery to de. Like a
Police Office, they detain a person.
I think these are not legitimate acti-
vities and the people who believe in
these jllegitimate getivities cannot be
said to be indulging in legitimate
polhitical activities and the parties
which believe in these methodg can-
not be said to be legitimate political
parties. It stands clear as crystal
that these political parties, these
political leaders who had gnce brought
about the bandh of Bombay. bandh
of Nagpur, bandh of the whole State
of Maharashtra and bandh of the
whole country—the day which we
distinetly remember when we could
not get even in the MP, Hostel in West
erp Court nothing ty eat from morn-
ing till might because the bearers
refused to serve us--cannot suppose
to he indulging in leaiimate political
activities, I do not think that the
time has come for such a level of
radical democracy in our countrv
whereundey some of these banned
organisations, some of them with
perverteq leaders. less said about it
the better, jndulge in murder, We
canp understand that in a permissive
socicty Like that in the West Some
individual mental abbrations are used
for propagating the political system.
the political ideology and the fascist
pattern of Government A clas-i~al
example not only for our country but
for the whole world to take note of
is the gruesome murders committed
by Ananda Marga resulting in clear
curdling stories of some persons who
burnt himself after the example of
buddhist monks in Vietnam At
least, there is a strong reason to sus-
pect’that most of them had done it
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under the influence of dope, opium or
whatever it is,

Next is the question of the free-
dom of the press or restorstion of
the statugs quo ante, As one who
treated his entry in this august
House as a great privelege and good
fortune in life, the first shock that 1
got wag that I was illegitimately
electeq in this House That was gn
the basis of the Russian jnk which
wag brought up by Mr. Bal Thakerey.
This democratically electeq Govern-
ment hag to fight a legal battie for
one year before the stigma of illegi-
timacy could be removed,

DR, RANEN SEN: The allegation
was first made by Mr. Balraj Madhok

SHRI B V NAIK:. But it was
picked up by Mr Bel Thackery and
was given lot of publcty in Bombay
press. We were told that we had
cheated the elecorateg of this wvast
country. What our good friends In
the Press gallerv wee doing about it?
Why were thev chutt ~2 their eyes
when some peonle r petuateg a
mahicious and  'ufving propagandu?
Were they sleepmng”? As the; say in
vernacular, a person why 1s sleeping
can be awakemed but they were
pretending {0 be asleep. The mis-
chief of the Press can be quoted
hundred times On the Piess Council
Bill, I had to lose my temper about
the case of that famous lady, Sumitra
Desai, because of whom g Mimister
was dismissed from our Cabinet, It
was only after six monthg that we
came tp know that the whole thing
was a figment of imagination of an
irresponsible Press, Leaving this
sensational cese, 7 will come io the
legs sensational one. I am very much
satisfied with the publicity or less
publicity that I get for all the hard
work which I or Members like Mr.
Daga do.
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We may get 3 mention in 1 lne
or 2 lines. But there is sn even-
handedness in this publicity,. And
we 3o not envy *he Ministers like
Mr. Mohsin getting a bigger coverage
It does not matter, After all, we are
doing these things for the gake of
our bread and butter and for our
constituency. But formerly, what
happened? Any histrionics, any floor
show—] am sorry to use that word—
any tantrum or any dramatic act used
to hit the headlines. Where did the
harg work ang burning of midnight
o1l by friends like Mr. Daga and Dr.
Ranen Sen eng up t? It got no
publicity. It was blotied out Now
everybody gets it evenly, This s
socialism in practicee. We are quite
satisied We do not want to hit the
headlines and become star perform-
ers. Whatever ideas we sincerely put
across to the extent that are accept-
able, are reported—that so-and-sr
said such-and-such things

I am not worried, Sir, about our
friends, good friends, personal friend:
—might be political adversaries 1
have alsop to admit with a great
amount of honour that my dear friend
Mr Piloo Mody has written to me;
and it has come to me m g neat form.
He has said that he 18 very happy
there, I am very happy that he 18
so well treated, He has said that if
1 come to know how well he is treat~
ed, T would like to go in there
myself. In other words, thet is the
treatment given to our political
prisoners 1 say this on the basis of
those who have come out; they have
put on weight I hope Mr. Mody
doeg not.

I would also say this. Maybe it is
a personal point of view. As long as
you control this mischief of the Press
which magnifies, with a sort of a
magnifying mirror, we are not worried
it the political detenus, particularly
our comrades h:n this Hw& -: re-
leued, After , the mi was
not even s0 much by the Members,
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They were mitled and given undue
publiclty by the Press. Thig iz part
ang parcel of democracy; but that is
& Juxury of democracy which we, a
Ppoor country, cannot afforq. We have
to got on with the task of building
up our nation.

MR. CHAIRMAN: You have a
couple of minutes,

SHRI B. V, NAIK: In gefence of
what I have to say about the amend-
ment to the Resolution, I would say
that I do npot know anything about
the gsensational parts—viz. about
family planning compulsions and
other things. I have gone through
thg wording of the Resolution. By
and large people have come to ac-
cept Emergency. I am not giving a
certificate (o0 the administration there.
But that fatigue with the lawlessness
that had prevailed in our country,
hag been overcome. The few people
whe were getained and the few peo-
ple whose liberties were deprived,
have been well chosen, That does
not mean that all is well with the
world and that God is in His heaven
I find that during the period of the
Emergency, due {o better labour-re-
lations, the production of fertilizers,
textiles ang such other things in the
Central sector has increased. But ean
the Minister of Home Affairs say with
the game amount of confidence that
the level of administration in every
State Government has come up to the
same expectations? Have we got facts
ang figures tp show that in conson~
ance with the picking up in the public
sector and such other areas of the
Centre, the State Governments also
have gone ahead with the same
amount of zeal? I would say that
I have got my own reservations.
Emergency has brought in certain good
things; but I would like to quote my
friend Mr Romesh Thapar from the
issue of “Seminar”. It is an invalua-
ble contribution that he hag Dbeen
making to the nation.

He says:

“This mwue was organised before
the present Emergency’. The pro~
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blems it underlines will remain with
us whatever the form or character
of government we choose to live
under, The Indian capacity for
making a jungle of administrative
procedures to establish a secure
feeling of non-responsibility ig now
well-known within this unhappy
lang and has given u, a reputation
of notorious non-performers through
out the world. If we manage to
job along, it is because of the extra-
ordinary  horse-sense available
where essential jobs have to be
done despite ‘the system’. Only
those who have worked within ‘the
‘system’ can begin to find the cor-
rectives, unless we seek to over-
throw the whole machine for some-
thing more modern and more sim-
ple which places responsibility
where it belongs, We will probab~
ly keep tinkering with the problemg
of governmental and public sector
management, becauge no one really
hag the courage to accept respon-
sibility together with the reward
and punishment it involves. Our
‘babu culture’ is based cn the perma-
nency of jobs, steady promotion
irrespective of merit, and subser-
vience on all matters excepl on
work-shirking and wege-pushing.
continental polity like India,
complex and growing, can carry the
weight of a dead system only
for some time If there js an emer-
gency, it is here, And yet it re-
maing the most neglecteq area The
politician has shown little inclina~
tion and even less capability to
tackle the prob'-m Surface issues
like punctuality. ~isciniine, codesg of
behaviour are a kind of boy-scout-
ism which leav~ intact the perni-
cious elements We as a nation
have to learnt to think fundamen-
tally, structurally sbout the problem
g0 that faith in humanitv, justice,
truth anq dignitv inform every
area of governance”

MR. CHAIRMAN: Let him stop
there. Thig discussion will have to
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close at 5,30 pm, and the Minister
wantg helf an hour. Even us jt is,
he will get only 28 minutes. There
are still four more Members in my
list. I am sorry, I cannot accommo-
date them. Now the hon. Minister,

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): 8ir, I have
heard Shri Dinen Bhattacharyya and
other hon. Members who have spoken
on this Resolution. Shri A. K
Gopalan, who moved t4e Resolution
on that day, could not be present here
today, but his ideas have been con-
veyed to this House,

The Mover of this Resolution seems
to have some musunderstanding in his
mind that Emergency means total
curtailment of the democratic process
and the fundamental rights. The
House is well aware of the circum-
stances under wh4ich the Emergency
had to be proclaimed. I will not go
mto the details, as the Home Ministry
has already published a booklet on
this subject, embodying the speeches
made by severa! leaders, including
those of the opposition parties. The
name of the booklet 1s “Why Emergen-
cy?”. There we have given in detall
the causes for bringing in Emergency
and the speeches made by some impni
tant leaders. One thing which has
heen brought out clearly i1s the attempt
by some hetergenous groups or pohilts
cat parties to create an atmosphere of
violence.

HON, MEMBERS, I am sure, would
not have forgotten the s tuation which
prevailed before the promulgation of
Emergency Many of the opposition
parties, even though they have nothing
in common, united themselves against
the ruling party and Government and
incited violence. For example, what
could be the meeting ground bhetween
communal organisations like RSS and
Jan Sangh on the one hand and politl.
cal parties like CPM or the Congress
(0), which is supposed to be support-
ing socialist principles? There was
nothing in common, the cnly thing in
common was to see that the party In

power was prevented from running
the Government. '

The Houge woulg not have forgotten
the incidents that happened in Guiaret
and Bihar, There ‘was pressure to
dissolve the  democratically elected
bodies Lke the Siate legislatures and
when the Members did not agree to it,
all sorts of violence was regorted fo.
I remember those occasiont when so
many Members of Gujarat had to seek
shelter in Delhi for fear of being as
saulled 1 Gujarat, but thelr fam!lies
were not spared. Could it be called
in any way democratic? Were they
adopting democratic and c msti‘ution.
al methods?

We also learnt of incidents where
even Membhers of Parliament wers not
spared They were harassed When
Members of the Legislatures and
Members of Parl'ament who were
elected by the people were not spared,
what to speak of the other peaple?
Even such responsihle Members were
made to ride on donkeys and they
were clean shaved and taken in a pro-
cession Could this be ralled demo-
cratic?” Can we cel! it a constitutional
method®

All these things went on, and the
ruling party was not allowed to hold
any meetings. Tension was prevail.
ing. Not only was there stone-throw-
ing, even loot and arson was resorted
to. People could not carry on their
normal business and many times the
shops had to be closed, and that
brought many difficulties for the com-
mon man, Essential supplies could not
reach their destinations. So many stri-
kes and lay-ofls caused' so much trou-
ble in the production of goods. All
thase added to the diffiruities of the
nation and the security of the country
was threatened, Only then aclion was
taken. I was late, of course. We foel
we could have taken this action ear.
lier, but though late, it came and It
had its effect,

o, all thase heterogeneous Rroups
and disruptive and unsocial elements
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combined fogether to  create an at.
mosphete of violence and a situation
which was the cause of bringing in
emergency. ‘Ine emergency was pro-
claimed not for under-mining demo.
cratic principles or takingaway some-
body's rights, but it was brought in
the interests of maintaining the demo.
cratic process and values, not for
curbing the legitimate mnghis of citi-
zens. Many measures have been
brought forward such as tue follow-
ing: Amendments to the Defence of
India Act, 1971 and the Defence of
India Rules, 1971, and making {hem
applicable to the situation relating to
internal security, the issue of censor-
ship orders under rule 48(1) of {le
Defence and Internal Security of India
Rules to subject the publication of
names, comments rumours or other
reports relating to the proclamation
of emergency, the issue of Presidential
Orders under article 359 of the Con.
stitution suspending the rights of per-
-sons to move the courts for the en.
forcement of fundamental rights, and
the 1ssue of orders under rule 33 of
the Defence of Internal Secrurity of
India Rules banning Anand Marg and
its allied  organisations, the RSS,
Jamaitu!-Ulema and extremist orga-
msations like the CPI (M.L.)

All these steps which have been
taken after the proclamation of the
emergency  were  directed azainst
those subversive and anti.nctionsl ele.
ments which were hent upon creating
instability and insocurity of the nation

We are not banning such organisa-
tions which believe in the Constitu
tion. Only those organisations which
are not believing in the Constitution
or constitutional methods and are enc-
aged in subversive activities ure ban-
ned.

As far as the fundaruentol rights
are concerned, it is not as it they are
taken away. Nobody has taken away
the fundamental rights. It is only
the right to approach the court for
the enforcement of the fundamentsl
rights that has been taken away. We
are not taking away any of the funda-
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mental nghts that were given to the
people.

SHR! DINEN BHATTACHARYYA:
May Day celebrations have been ban-
ned all over India.

SHRI F. H. MOHEIN: That is vot a
tact. (Imterruptions),

Even for that purpose, the right of
enforcement of the fundamenta! rights
was taken away. I want to exvlamn
it further because there were certain
people who were  indulging in such
subversive activities and were also
creating an atmosphere of wiolance
here and there. They approached the
court and the court gave them a stay
order. Sa. tiese are dilatory tactics
which would come in the wav of the
securitv of the country. We cannot
1.8k the security of th: country and
allow them to approach the court and
get a stay order, We cannot take
that risk, as far as the security of the
country is concerned, When the
securily of the country is mvolved, of
course, there is a  responsibility cast
upon the Government to {ake measures
under the articles of the Constitution.

As far as ihe suspension of any
right is concerned. it has been done
by the President of India under the
provision of the Constitution itself.
So the Constitution makers perhaps
knew of such a  s.tuation that when-
ever the country was confronted with
such a situation, as we are now con-
fronteq with, there was a provision for
suspension of some of the rights un-
der the Chapter of Fundamental
Rights. Only that has been done. It
is not the taking away of the right
that has ' een done,

SHRI B. V. NAIK: Being justiciable
is the hallmark of the fundamental
rights.

SHRI F. H. MOHSIN: The right to
approach the court has been taken
away in the interest of the country.
We cannot allow anti.social elemenis
or such other elements to have their
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own way even under such a situation.
That wag inevitable. We had to take
that stand. A point was made by
Dinen Bhattacharyya and other Men-
bers from the Opposition that only
the Congress Party was allowed to hold
a meeting and not other parties.

SHRI DINEN BHATTACHARYYA:
1 said, “Its allies.”

SHRI F. H. MOHSIN: That 1s total-
ly a lie. (Interruptions).

I had reaplied in Lhe same breath.
{Interruptions)

I would say before the House trat
‘0 instructions have been issued to
"an any meetings belonging to the
Opposition Parties provided it is a
legitimate political activity,

SHRI DINEN BHATTACHARYYA®
What is that? (Interruptions).

SHRI F. H. MOHSIN: In Kerala,
CPI(M) and its front organisations
had 33 public meetings after the emer-
gency and no other political partv has
held so many meetings, They also held
one conference and one seminar.
CPI held only 3 public meetings, one
conference and one seminar. Again,
CPI(M) led parties held 8 conferences
in Kerala.

My friends on the other side were
mentioning that CPI was not allowed
hold meetings in Maharashtra. I have
got all the figures. In Maharashtra,
CPI and its front organisations held
109 public meetings, one conference
and one seminor, RPI held 11 public
meetings, Socialist party held 10 pub-
lic meetings, Shiv Sena held 3 public
meetings, Congress (O) held I public
meeting and so on. Even in West
Bengal, CPI and its front organisa-
tions held 62 public meetines aftor
the proclamation of Emergency CPI(M)
and its front organisations held 2%
public meetings after the Emergen-
0F e

SHRI DINEN REATTACHARYYA:
Where? 1 want that to be olarified,

SHRI F. H. MOHBIN: 1 do not have
those details now....(Interruptons).

In West Bengsl, the Bharetiya
Jana Sangh held 14 public moeetings,
Congregs (O) held 3 public meetings
and so on. It is not as though they
were not allowed to hold public meet.
ings and conferences, I have got the
figures and I can show you where {hey
have held public meetings, conferences
and seminars. They have been hold-
ing public meetings, conferences and
seminers all over the country,

It may be true that at certain places,
some public meetings might not
have been allowed to be held.
But it is only when there is
a threat to public peace and
public order or there is an appre-
hension that certain violence may
erupt that the local officer is authoris-
ed to see the situation and ban the
public meetings. Generally, we have
not asked any of the State Govern-
ments to ban public meetings or con-
ferences or seminars which are held
for a legitimate cause. I c¢an say
that there is no legal bar to holding
public meetings nor we have issued
any instructions in this regard,

A point was made for the release of
political prisoners. Mr. Dinep Bhat-
tacharyya, Mr. Satyendra Narayan
Sinha and some other Members have
pressed for the release of political
prisoners. I do not know what is
meant by political prisoners. We have
got only under-trial prisoners or con-
victed prisoners or those who are de-
tained under preventive detention
laws or under the defence and security
of India laws. There is no category
as such of political prisoners. It may
be that some of them who are detain-
ed may belong to certain pohtical
parties. My friends opposite probably
have in view the detenus who belong
to certain politicél parties. If that i
80 I say, yes, some persons who are
detained do belong to certain political
parties. But they have not been de-
tained for their being associated with
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certain political  parties. There are
persons who have been detained for
their threatened action. If there Is
any threat to the security of the coun.
try, they are detained not because
they belong to certain parties ...
(Interruptions). Mr. Ham Avtar
Shastri said he was also detained,

SHRI RAMAVATAR SHASTRI:
Why?

SHRI F. H. MOHSIN: He might have
committed & certain offence ....
(Interruptions) Your friend mention-
ed your name. That is why I referred
to it. It {8 just possible that he
might have committed an offence under
any of the laws, under any of the pro-
visions either of the Defence of India
Rules or of the 1.LP.C. I do not know
anything about that. Nobody is
arrested for his political views
only. Some of the Congressmen
have also been arresteq and
are under detention; why should
they be arresteq if only Opposition
Members are being arrested? So,
people are detained for the offences
they have committed and not fer
their pilitical jdeologies.

Now, there is a plea that they
should be relrased This is a conti-
nuing process. Many have already
been released. 1t is not as though all
the people detaned ar2 kept i cus-
tody for any length of time. Some of
them have already been reieased and
prominent among them is Shri Charan
Singh. Wag he not 01e of the leaders
belonging to the Oppnsition? He nhas

- been released now. Then, Mr. Maha
| Maya Prasad Sinha, who was Chiet
Minister of Binhar, has also been re-
leased. So, there ate some persons
who have heen releaged: it is not as
though once in deteation they are al-
ways in deteation. It 15 a conlinuing
process and there is a provision for
review in the Act itself. We have
adyised the State Governments aglso
to review the detentions periodically.
It is not as though all have been
arrested: the very fact that Mr, Dinen
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Bhattacharyya andg his frisnds are
here proves that fact! There are g
large number of political leaders and
other political workars who nave not
been arrested. Why should wo grrest
them? There i; no resson to arrest
them unless they mnvolve themselves
in creating an atmosphere which
woulq endanxer the security of the
country or commit any offence under
the Indian Penal Code.

Now, since my time is tmited, I will
compress my views. Many persons
have spoken about Press censorship
There is no general Press censorship:
it is only in specific matters of a deli-
cate nature like the proclamation of
Emergency or the use of the Defence
of India Act anj such matters that
pre-censorship 15 there,

SHRI DINEN BHATTACHARYYA:
Every item of news has (o be censor-
ed; perhaps you gont know it,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AlAH): If what the Minister says is
true and if what you say is untrue and
you say it outside you will be guiily
of disseminating falsehonl and you wre
liable to be arrested!

MR. CHATRMAN; No threats in the
House please!

SHRI F. H. MOHSIN: The purpcse
of censorship js to gwde and advise
the press to guarg a2inst the publica-
tion of unauthorised, irresponsible or
inaccurate news items, reports, con-
fectures or rumours which may have
the effect of causing panic or spread-
ing alarm or mcite #isaffection to-
wards the Government. This is ex-
actly where the Press mis-behaved
before the Emergency ang before pre-
censarship was introduced. I don
say all, but a large number of them
published certain news items to create
alarm in the mind of the public. That
was the reason why same kind of a
restriction hag to be placed on them
In the matter of proclamation of
Bmergency and the use of the Defence
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of India Act and Rules etc. a certain
kind of restraint was pariicularly
needed ang it is only with that objec-
ti;ve that pre-censorship was introduc-
ed,

About the circumstances which jed
to the imposition of pre.censorship, I
need not elaborate further; it would
suffice if I quote what the Prime Min-
inister has stateq recently in a mess-
age that was conveyed to AINEC
which held its session at Patna on
M?rch 28, 1976, The Prime Minister
said:

“In recent years some journals
and journalists szem t{o have tnade
it their sole purpose to oppose our
economic and foraign policies and to
denigrate the nation's endeavour.
Our policies are not the policies only
of the Congress and of the execu-
tive. They have the imprimatur of
Parliament and the people, But to
some journals, sectionnl interests
wer¢ more important than the na-
tion's well-beiry. Taking refuge in
the democratic freedom guaranted
by our system, they were under-
mining our jecular and social pro-
grammes. ‘They ignored the
obligation to report event. iruthful-
ly «ngd impariially. For years we
toleinted criticism even when it was
unfair and motivated But when
som- newspapers began openly cnn-
doning unconstr*utintial  activities,
inciting violence and victually lcad-
ing the campaiin to paralyse the
normal working of the country, it
was time to vry halt. Restrictions
against the press became necessary
to prevent a breakdewn of tbe sys-~
tem.”

“The press has its rights. So has
every individual. DBut responsibility
ang restraint are essential pre-
conditions f.r t2 ex.icis2 of any
right. Rights are not uxenretical. or
abstract. Instances are not wanling
{n history when the misuse of iree-,
dom has threatened freedom itself’

“Restrictiong have already been
greatly relaxed. Pre-censorship is
applied in only very few instances.
Editors have themselves comg for-

a72

Ward to suggest wayg in which the
norma} mncnoninx_ of the press pan
be ensured, Barring 5 few unre-
concileq individuals, most journalists
have been able to work with the

understandingg  reach
feeling stished ed  without

“It is good that most 02 our news.
bapers have been helping to consoli-
date the new climate of self-rest-
raint and responsible behaviour
which is evident in the country to-
day. The Goverament needs their
cooperation in putting our system
back on the rails.”

This censorship has done 2 very good
thing. It has developed healthy jour-
nalism ang eliminated rumours, irres-
ponsible writing and prejudicial re-
ports which were creating a problem
for the security of the country. As I
have already stated, thetre ;s an un-
derstanding between the press ang the
Chief Censor, and that js working
well. If such a healthy climate con-
tinues, there need not be any censcr-
ship at all; if they exercige thig self-
restraint, there may not be any more
restraint on the pewspaperr. On the
whole, this has worked well,

I do not want t) take more time be-
cause the Chairman is looking at the
clock I would only say that I don not
agree with the matters menticned by
Siiri Dinen Bhattacharyya and in the
Resolution moved by Shri AK Go-
palan. 1 appeal to the House 1o reject
th2 Resolution.

MR. CHAIRMAN: There are two
amendments mnve by Mr, Naik and
Mr. Daga

SHRI B. V NAIK, T would like to
withdraw my amendment,

Amenmdment No. 1 was, by leave,
withdrown,

MR, CHAIRMAN; Mr. Daga is not
present. I ghall put the amendment
moved by him to the vote of the
House.

Amendment No. 2 was put and
negatived.
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"MIR. CHAIRMAN: Now, I ghall put
the main Resolution to the vote. The
question is:

“This House is of the opinion that
in order to make it possible for the
people to be involveq in the demo-
eratic process and developmental
activities, the freedom provided
under the Constitution to the indi~
viduals, organisations and political
parties to carry on their legiti-
mate political activities shoulg be
restored, all political prisoners
be released, and the presg cen-
sorship established after the pro-
clamation of the Emergency ang the
recently adopted press acts should
be repealed.”

The motion was negatived.

17.34 hrs,

RESOLUTION RE: NATIONAL
FOREST POLICY

MR. CHAIRMAN: Now, we take up
the next Resolution, Mr. P, X, Dco.

SHRI B. V. NAIK (Kanara): What
js the time allotted to this?

MR. CHAIRMAN: Two hours,

SHRI B, V. NAIK: We will not get
this time today. May we have the
time extended today, so that this im-
portant Resolution on forests is dis-
cussed today?

MR. CHAIRMAN: We have allotted
two hours for this. The question of
extending the time can be ccnsidered
when we come to the cnd of two
hours. Now, let him start.

SHRI B. V. NAIK: If we close today
at 6.00 p.m., then we are not going to
have gne more day for this Resolution
during this Seasion. That means, it
will come up only in the next Session,

MR, CHAIRMAN: Mr. P. K. Deo

Policy (Res.) 274
SHRI P. K. DEO (Kalahandi): Mr.
Chairman, Bir, 1 beg to move:

“This House nrtes with concern
the large scale denudation of forest
in the country and urges upon the
Government {6 have a more prag-
matic national forest policy so that
33.3 per cent area of the country is
covered by forest.”

In this regard, I woulq like to puint
out that there is nothing new in my
Resolution. I have simply reiterated
the National Forest Policy which was
formulated in 1952 when the need for
afforestation was recognised -0 as to
cover 33.3 per cent of the entire area
of the country. I now urge upon the
Government to have a more realistic
and a pragmatic national policy in
view of the disappearance, at a fright-
ening pace with huge economic and
ecological cost, of the forest in this
country.

We had enough lip-sympathy re-
garding preservation of forests and we
have enough of Vanamahotsay, but as
far we have been unable to fulfil gur
target; not more than 22.7 per cent of
our country has been covered with
forests. That too, to me i3 a very big
claim because I know that there are
many reserve forests just for name
sake, and not a single tree js to be
seen there. Those areas have been
encroached by unauthoriseq cultiva-
tion. Stealing of timber has beenr
going on on a large scale by the con-
iractors and by the neighbouring vil-
lagers.

80.1 per cent of India’s 550 million
people live in the villages and one-
fiffth of the world’s cattle population
lives in rural India. This vast human
and animal popnlativy has been grow-
ing at a fast rate. So far as popula-
tion growth is concerned it has been
rising at a rate of 2.5 per cent every
year with accompanying enormous de-
mang for fuel wood, small timber for
agricultural implements for rural
housing, thorns end bamboas for fenc-
ing, thatch for rcof ang timber for
doors and furniture. The requirs-
ment of firewoog slone is estimated to
grow upto 258 million ‘cubic metres by



